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Co-operative SUppIv & Serv-
ice Federation Ltd. 

2. Delhi State Weavers' Hand-
loom Co-operative Industrial 
(Service) Federation Ud. 

3. Delhi State Industrial Devel-
opment Corporation Ud. 

4. Delhi State Industrial Co-op-
erative Federation Ud. 

(c) yes, Sir. 

Cd) Delhi Pradesh Hathkargha Bunkar 
Sahakari Sangh Ud. was not allowed partici-
pation in the National Handloom Expo as this 
Organisation was found indulging in objec-
tionable practices in the last Handloom Expo 
h~ at New Delhi during January-February, 
1990. 

(e) 1. The participants should be 
either Handloom Apex Socia-
tiaslStates Handloom Devel-
opment ~~ations or Pri-
mary CO-<iperative Sociaties 
having an annual salas turn-
over of As. 50,000 lakhs and 
above. 

2. Not more than fIVe Handloom 

(a) whether there has been declina in 
the production of tea in the country particu-
larly in Assam during the last six months of- . 
1992; 

(b) if so, the percentage decline in the 
production; and 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE CSHRI P. CHI-
DAMBARAM): (a) No, Sir. On the other-
hand, the produdion of tea in the country as 
well as in the State of Assam during the last 
six months of 1991 registered an increase of 
about 19.13 million kgs at All India lavel and 
about 8.42 million kgs in Assam as com-
pared to the corresponding period last year. 

(b) and (c). Do not arise. 

Construction of ResJdentlal-cum-offlca 
Complex In Allahabad 

no. SHRI RAM PWAN PATEL: WiH 
the Minister of DEFENCE be pleased to 
state: 

(a) whether any residential-cum-office 
complex of the Ministry is likely to be con-
struded at Parilaairport in Allahabad (U.P.); 

Agencies from each State are (b) if so, whether the Government have 
normally allowed to participate. acquired agricultural lands in this regard; 
in each Exhibition. 

D8cllne In Tea Production 

769. DR. RAMESH CHAND 
TOMAR: 

SHRI RATILAL KAlIDAS 
VARMA: 

SHRI DEVI BUX SINGH: 

Will the Minister of COMMERCE be 
pleased to state: 

(c) if so, whether the Government also 
propose to provide jobs to the affected resi-
dents of that area; 

Cd) if so, the details thereof; and 
(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) There is no airport 
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knaIm as Paria airport, though ttw. is an 
airfield at Phaphamau in Pindna vIage under 
the CDnboIof Defenca near Allahabad. There 
is no proposal for CXJnStrudion of residential-
cum-office c:ompIax at this airfield. No land 
was recently acquired for this UfJ8ld. 

(b) to (e). Do not ... 

[EngishJ 

Pwformance of RR8s 

771. SHRI DEVENDRA PRASAD 
YADAV: WI the linister of ANANCE be 
pleased to stale: 

(a) whether the Regional Rural Banks 
(ARBs) have lost their financial viability; 

(b) I so, the reasons therefor indicating 
the pmgJ8SSiveaccumutated losses suffered 
by the banks since their inception; and 

(c) the remedial measures taken or 
proposed to be taken by the Govemment to 
avoid bssas in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHAI DALBIR 
SINGH): (a) to (c). NalionaiBank for AgricUl-
ture & Rural Development (NABARO) have 
reported that during the year 1990-91 only 
44 out 01196 Regional rural Banks (ARBs) 
could earn profIs amounting to Rs. 21.47 
ClDras as against a loss of As. 91.87 cores 
incurred by 152. ARBs. The accumulated 
bssas at the end 01 March, 1991 was As. 
363.91 crores. The reasons for the weak 
financial heaIh of the ARBs are attriIutabIe 
to S8W18ral factors like, restriction on the 
choice 01 cianteIe,limiIed araaol operation, 
law interest margin, mounting establishment 
cosIs particularly after implementation of the 
AwaId 01 the NationaIIndustriaITrhmaI ate. 
Basad on the rec:ommandaIions of the 
Working Group on ARBs (KaDcar Commil-
tee), several measures had been taken to 

remove th8 financial weaIcnaRsas 01 ARBs 
such as anhancement 01 ..... capital. RI-
dudion in the InIar8st rate on rarll18rlC8 frDm 
the sponsor banks. irMtstnaent 01 RRBs 
rasoun::es in high earning securities etc. 

Premium CMrgn form Handicapped ...... 
m. SHRI AT~ BI~I VAJPAYEE: 

Wi. the Minister of ANANCE be pleased to 
state: 

(a) whethertha Uelnsurance Corpora-
tion of India charges higher premium on the 
insurance policies from hanDICapped per-
sons in comparison to other people; 

(b) if so, the details and reasons thereof; 

(c) whether the Govemment propose to 
lower the premium charges on insurance 
policies for handicapped; and 

(d) if so, the details thereof and if not, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Life Insurance 
Corporation of India chargas standardltabu-
Iar premiums when there are no adverse 
faalwas in the family or personal history of 
the proposer and tisIher measurements like 
height, weight, pulse rate, blood pressure, 
ate. faD wilhin the ranges fIXed by the Corpo-
ration. In aI other cases, the Corporation 
traditionally charges higher premium depand-
ing on the nature of the adverse factors of 
risk.. On this basis, the Corporation is cur-
rently charging a flat extra premium of As. 2 
per thousand sum assured in the case of 
policies on the ives of certain categories of 
handicapped persons. However, evan this 
extra premium is waived for the first As. 
10,000 sum assured. 

(c) and (d). The Corporation's practices 


